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Report

Report in the Matter of OA No. 520/2024 (PB) (Suo-motu on the
basis of the news item titled “The Sootr” # ST 77 T Fif
illegal mining 9% 7=t #7141, 3 Mo, 4 =797 57 appearing in

The Soortr.com dated 05/03/2024

Background :

The matter relates to the alleged illegal mining taking place in the
Indore district of Madhya Pradesh. As per the article, there were about 20
dumpers and three Poklanes on the site, but as soon as they sensed the
arrival of government vehicles, about 15 dumpers ran away from the spot.
The article states that illegal murram excavation was found on various areas
of government land survey number 248 of village Machla. The entire hill was
dug up. From the spot, a dumper filled with Murom was caught while
illegally transporting it. Three other dumpers have been caught which were
helping in illegal excavation. The article alleges that excavation was going on
extensively not at one but three-four places on the spot. Big pits up to 20

feet deep have been formed here.

Hon’ble National Green Tribunal (NGT) has passed the following
directions on dated 14/05/2024 in para 5 :

S. Hence, we dispose of the Original Application directing the Member
Secretary, MPPCB to duly consider the issue of imposition of
environmental compensation on those who have violated the norms and
cause damage to the environment by carrying out the illegal mining. Let
this exercise be completed by the Member Secretary, MPPCB within three
months and an action taken report be filed before the Registrar of the
Central Zonal Bench of the Tribunal on completion of three months. If
found necessary, the matter will be listed for consideration before the

concerned Bench.,



In compliance of aforesaid directions, the factual status regarding
illegal mining is as given below:

1. The site at Khasra No. 248/37, 248/49, Gram-Machla, Tahsil-Rau,
District-Indore has been inspected on dated 11/06/2024 by Board
Officer with Patwari Smt. Sharda Solanki. Inspection report is
enclosed as Annexure-1. As per inspection report it found that :-

(1)

Murrum/Soil mining has been done earlier at Khasra No.
248/37, 248/49, Gram-Machla, Tahsil-Rau, District-Indore. No
person were available during inspection. Photographs taken
during inspection enclosed as Annexure-2. Panchnama during
inspection was prepared, copy of which is enclosed as
Annexure-3.

2. Mining Department Indore has submitted information regarding illegal
mining & action taken, accordingly :

(1)

(ii)

Joint action was taken by the Assistant Mining Officer with the
Revenue Team under the direction of Sub-Divisional Officer
(Revenue) Section Rau on 05/03/2024. The quantity of mineral
mud excavated on Survey No. 248/37 of government land of
vilage Machla Tehsil Rau is 1,403.063 cubic meter whose
royalty amount is 15 times of Rs 70,154 /-, penalty amount of
Rs 10,52,310/- and environmental compensation Rs
10,52,310/-, total penalty amount of Rs 21,04,620/- and
compounding fee of Rs 1,000/- including total penalty amount
of Rs 21,05,620 has been calculated & a case of illegal
excavation of Rs.21,05,620 /- has been registered against
Sunny Jat, father Sunil Jat, resident of village Dudhia, tehsil
Bhicholi, Hapshi District, Indore and also against 04nos other
dumpers.

Mineral Murram quantity 7,811.671 cubic meters excavated on
Survey No. 248/49 of private land of village Machla Tehsil Rau,
whose penalty has been calculated as 15 times of royalty
amount (Rs  3,90,584) Rs 58,58,760/-.environmental
compensation of Rs 58,58,760/- compounding fee Ra 1000/ -.
Case of illegal excavation has been registered for Rs
1,17,18,520/- against Sunny Jat father Sunil Jat resident
village Dudhia Tehsil Bhicholi Hapshi district Indore and
against other 04 dumpers.



(iii)

In the first case, the total fine amount of Rs 21,05,620/-
imposed by the Court, Additional Collector, District Indore has
been deposited. In the second case in which the proposed
penalty amount of Rs 1,17,18,520/- is pending in the Court of
Additional Collector, District Indore.

Conclusion:

(1)

(11)

(iii)

Mining Department has registerd case against illligal mining &
also imposed penalty ,Environment compensation in at Khasra
No 248/37,248/49 Gram Machla,tehsil Rau.

In the matter of Khara No 248/37, the fine amount Rs
21,05,620/- has been deposited by illegal mining operator Shri
Sunny Jat S/o Sunil Jat Gram Dudhiya

In the matter of khasra no 248/49 the penalty amount Rs
1,17,18,520/- is not deposited & case is still pending at ADM

Distt-Indore court.

Action has already been taken by Mining Department Indore

hence no further action required.

Enclosed : Annexure 1 to 3.

(S.N. Katare) (S.N” Dwivedi)
Jr. Scientist Regional Officer,
MPPCB Indore MPPCB, Indore
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Anntture -2

Sehru, Madhys Pradesh 453446, inda
Lat 22006574
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